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. Coram:  Hon'ble Mr. BIKKI F EENDRA BABU, MEMBER JUDICL

f Hon'ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

| L

ATTENIANCE CUM-ORDER SHEET OF THE HEARING OF AHMEDABAE
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 03.11 2617 '

~ NameoftheCompany: ~ North West Automobiles Pvt Ltd.

. .F,_.
LA ’

Section of the Companies Act:  Section 230-232 of the Companies Act, 2013

ESIGNATION  REPRESENTATION _ SIGNATURE

None present forAphcant - L _ _ S o

Order pronounced in open court. Vide separate sheets.

MIANORAMA KUM L BI VEENDRA BABU
MEMtER JUDICIAL T MEMBER JUDICIAL

Da-tﬁ:é this the 3rd day of November, 2017. S - | . |
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CA{CAA) No.131 of 2017

CA(CAA) No.131/NCLT/AH
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In the matter of :-

North West Automobiles M. P
Private Limited,

A company registered under the
Companies Act, 1956
“and having its registered office at’

o

L : '_ | Brilliant Solitaire, Plot No. 6-A,
- Scheme No. 78, Part 11,

Indore (M.P.}) 452010
~ Applicant
{Transfemr Campany 4)

.

Order de vered on 3rd .Ncwﬂmber, 2017

fo ~ Hon’ble Ms. Manorama Ki
émmnca? |
Mr. Raw Kapmr P’CS With Dr. D K Jam PCS fc:r the Applwant

(Per: Mr.Bikki Raveendra Babu)

1. By this application under Sections 230-232 of the

- Companies Act, 2013, the | aphcant compa y is seek

dispﬁﬂ“saﬁﬂﬂ ﬂ'f ' meetmgs of equity :shar*eht)lders- and creditors .

of the apphcant cae_f; iapany in respect of a ccmpasﬁe scheme of

3

amalgamation of lnlhant Remzl Przvate Lmted (Transfﬂmr'

Company-1) and Brilliant Reahty Private Limited (Transferor

CompanyHZ) and Bharta ._.eradas and Agnmes Private Lumted_

(Transferor Comany*S) and Nerth West Autem.bﬂes M P '

Private Limited (Transferor Co pa.tiy-4 a.nd Shrl Venktesh
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Entertainment Private Limited (Transferor Company-5} and

Navin Chitra Pictures 8 ‘Builders Private Limited (Transferor

Company-6) and Kulthe na Valley Projects Private Limited

(Transferor Company-7) and Solitaire Club Private Limited
(Transferor Company-B) and Vaishnavi Insurance Consultants
.  Private Limited (Transferor Company-9) and Brilliant

L o  Technology and Constr

; cens ~ Private Lithited (Transferor
Company-10) with Brilliant Estates Limited (Transferee
Company) and their re.spfscﬁve ~shareholders and creditors

- (“Scheme” for sho

cmpany 1s Rs.90,30,000/ -

f

3.  The Board of Directors of the applicant company has

appr-ved the Schem& in the meeﬂngf}f ‘the Bod _heild? .@_n 24th

' August 2017 A cc;py of the resslutmn of the Board af Dlrecmrs.

of the apphcant company is produced at Annemre A-S --

4. According to the Apphcant Transferor Cﬁmpany in arder

age the Apphcant Transfemr

to consohdate and effecﬂvely

Company and :thﬁi-'Trﬁﬂsféree* :- oﬂlp&rw' n a s;mgle mtlty- whlch

will provide several neﬁtsmclu

 financial strength and flexibility for the combined entity,

i, . strengthen the financial position of the combined entity,
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‘commercial at:t:wlueﬁ of the

6. The applicant has ‘Stated

'CA(CAA) No.131 of 2017

‘additional thrust to the combined entity, better financial,

..

‘business and operational prospects, etc., the management of the
‘Applicant Transfémr Comp&ny hafs_ proposed the amalgamation

:w1th the Transferee Company a.nd thereby consghdatmg the

N

S. The Regis'terédi ffice of the Applwant Transferor Company
is situated 'lin' I'ndare_ m the State of Mad ya ' Pradesh and, hence, '
this Tribunal has the territorial jurisdictiﬁn_ to entertain the

5 pre sent apphcatlﬁ’n

?- at accguntmg treatinent

‘specified in the Scheme in canfanm ~with the Accounting

gSta,ndardfs prescmb&d :m the Campames Act 20 13 and a

‘auditors of the apphcant campaﬁy is produced at Anne:-mre A- 7 "

7. It is stated in the application that no investigation has
;bee_n- | -.in.s.tituted --or' is pend - m ‘relation to the Ap‘plicant
'Transfemr Company under Chapter XIV of the Cmmpamas Act g

20 1 3 or under the correspmndmg pmwsmns af Sectmns 235 to

' pa gedofé
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j Industry and hence

10.  Itis stated in.
company has five Equi

their consent, in writi

A 2, whlch certlﬁes at thq_app cant transferor cmp- y has

_five Equity Sharehﬂiders and that

Shareholders, meetin

 CA{CAA) N0.131 0f 2017

under the Companies Act, 2013 or the corresponding provisions

~of the Companies Act, 1956,

9. It is also stated in the Application that there will not

be any nnph(:atwns Whiﬂh adversely aﬁ'ect the Competltwn n the

“comply with any of the pmvi-SionSﬁﬂf the Campetiticn Act, 202 A

‘Therefore, no notice of meetings to the Competition Commission

?-1 .

of India is required.

e apphcafmn that

by waiving their right to convene the meeting of equity

“shareholders. Affidavits of the shareholders are enclosed at

Exhibit-A-2. Reliance is placed on certificate of Mr. Rajesh Jain,

f Chartered Accountmts, dated 16‘*—"’1 Sep‘bember 2(} 17 at Exhlbzt--

affidavits approving the Scheméj_:af Amalgamation.

11.  In view of the consent affidavits of all the Equity

appmvmg without or without madl,ﬁcatmn( ) the Scheme 1S

disensed with. . _

he Apphcant Transferor Company need flﬂt .

1€ apphc AT ttransfemr '
Shareholders a.nd all of them have gwen .-'

*5':,' appmvmg the Scheme of Amalgamancn

they have given consent
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- Unsecured Creciitérsf of the Applica nt Company The apphcant_

" Rule 6 to (I) the' Central Govemment '

| COnc:e‘m& (3) the Incame-Tax Authontles

f them shall be made wit
5 receipt of such notice, | failing whm

‘they have no objection to make on tt

CA[CAA) No.131 of 2017

12.  The apphcant has stated ‘that

there are no Secured and Unsecured Creditors of the Applicant.

In this view of the 'mattf:;ré thls Tnunal is ef the view that there

is no need to hcald meetmg nf elther Secured Credltars or
- Un secured Credltars of the i__?--*fpphcant company for the ; purpase of

considering a.nd 1f thcmght fit appmwng wuth or mthout

- mc_)dlﬁcation( s) the 'iiSc?fheme.'

3. In compliance of Sub-section (5) of Sectwn 230 Gf the Act

~and Rule 8 of the Cf}mpames (CAA) Rules 20 1 6 the Apphc:ant

Tmn-sfemr Company shall S,end a 'Nt}ﬁ"e of Meeting .. unef sub-

~ section (3) of Sectwn 230 rEad with Rule 6 of the Rules in Ferm
No. CAA 3 alrmg wzth a copy of the Sc:herﬂe of Amﬂgamatwn

the Explanatow Statement and the dlsclﬁsﬁ ¥ res mentmned under

r'_

tt rough the Reglonal

: Dlrector Nerth Westem Regmn (2) the Regxstrar of Comp;_' nies

F.'il

quu}.dater statmg that representatmns if any, to be made by

lin a permd of 30 iays from the date of

it shall be presumed that

e pmposed Scheme. The

aforesaid authorities, who desire to make any representation

‘under sub-section (5) of Section 230 shall send the same to this

_ Page Saf'&

there are no Secured or

ar d (4 the Oﬁmal_
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Member

days from the date of

( 3ikki Raveendra B'abﬁ)

-
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receipt of such notice, failing w ich it will be deemed that they

K
r

1

This Cmpanyﬁphcatmn 1s disposed of accordingly.

3

thin a p

have no repre-éenta}tiﬁn_ to make m the proposed Scheme of

(Ms. Manorama Kumari}

Member {J)

Amalgamation.

Tribunal
i4.
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